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 SHRI  YESHWANTRAOQ  CHAVAN:
 He  gave  another  assessment  after  some
 time.  But  he  also  gave  a  warning
 that  there  was  a  possibility;  he  was
 asking  the  State  Governments  to  pre-
 pare  themselves  for  certain  adminis-
 trative  preparations.  Naturally  he
 Zave  his  own  assessment  at  that  time.
 Certainly,  I  know  that  the  price-ris?
 in  petro]  has  affected  the  small,  middle
 class  people;  I  do  not  deny  that  posi-
 tion.  Some  of  the  Government  em-
 ployees  use  scooters  and  sometimes
 their  cars,  etc.  They  certainly  have
 some  difficulty  about  it  and  we  have
 all  sympathy  for  it.  All  of  us  are
 suffiering.  Mr.  Mishra  asked  what  we
 are  doing  to  curb  Government  con-
 sumption.

 SHRI  SHYAMNANDAN-  MISHRA:
 What  is  the  target  of  your  curb?

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  very  difficult  to  say  what  the  tar-
 get  could  be.  It  is  no  use’  merely
 putting  a  target  but  we  have  certainly
 asked  them  to  see  that  consumption
 will  have  to  go  down.  We  have  put
 certain  restrictions  on  ourselves  88  to
 what  should  be  the  consumption  as
 far  as  the  Ministers  are  concerned.

 SHRI  S.  M.  BANERJEE:  Ask  the
 Ministers  to  use  taxies  and  not  cars
 for  one  month;  you  will  see  the  diffe-
 rence.

 SHRI  YESHWANTRAO  CHAVAN:
 ff  you  start  that,  you  will  be  using
 more  petrol.

 ero  wart  (बम्बई  दक्षिण)  :  मंत्री
 महोदय  पैट्रोल  की  राशनिंग  करने  के  बारे
 में  सोचें  ।  क्योंकि  टैक्सी  वाले  ब्रैंको  का
 रुपया  अदा  नहीं  कर  पा  रहे  हैं  ।  किराया
 बढ़  जाने  से  लोग  टैक्सी  में  ज्यादा  बठते  नहीं
 हैं

 SHRI  YESHWANTRAO  CHAVAN
 सोचने  के  लिए  कौन  न  करता  है  माननीय
 सदस्य  ने  जो  कहा  है,  वह  ठीक  है  ।

 for  Proc.  and  Dist.  of
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 We  are  a  democracy  and  in  the  mat-
 ter  of  conservation  of  such  things, when  I  speak  on  behalf  of  the  Govern-
 ment,  I  must  not  give  an  impression  as
 if  we  are  going  to  do  somethir¢
 which  we  are  not  proposing  to  do.  I
 will  have  to  be  very  clear  about  it.

 SHRI  S.  M.  BANERJEE:  What  about
 taking  over  of  the  foreign  oil  com-
 panies?

 SHRI  YESHWANTRAO  CHAVAN:
 I  think  that  was  very  effectively  ans-
 wereq  by  Shri  8.  V.  Naik  who  spoke
 on  behalf  of  our  party.  He  certainly
 ave  a  very  effective  argument  for  that
 matter,  I  do  not  want  to  repeat  it.
 It  is  not  our  present  intention,  what
 is  the  uSe  of  merely  saying  ‘nationali-
 sation’?  For  every  trouble  nationali-
 sation  is  not  the  remedy.  If  it  comes
 and  when  it  comes,  when  it  becomes
 necessary,  one  can  always  think  about
 it.  It  is  not  our  present  policy.  Sir,
 I  have  given  my  reasons.

 SHRI  S.  M.  BANERJEE:  Sir  I  have
 listened  to  the  debate.  oe

 MR.  DEPUTY-SPEAKER:  You  can
 continue  tomorrow  we  take  up  half-
 an-hour  discussion.

 7.3  hrs,

 HALF-AN-HOUR  DISCUSSION

 States  having  own  agencies  for  pro-
 curement  and  distribution  of  food-

 grains

 SHRI  P.  M.  MEHTA  (Bhavnagar):  |
 have  raised  discussion  to  get  a  clarifi-
 cation  regarding  the  policy  of  the
 Government  of  India  oy,  the  procure-
 ment  and  distribution  of  foodgrains.
 The  Food  Corporation  of  India  is  the
 principal  agency  for  procurement  and
 distribution  of  foodgrains  for  the
 States,  The  House  will  recall  that  there
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 was  a  discussion  on  the  working  of
 the  Food  Corporation  of  India  in  this
 House  and  Members  from  both  sides
 of  the  House  had  severely  criticised
 the  working  of  the  F.C.I.  It  was  prov-
 ed  beyond  any  doubt  that  the  manage-
 ment  of  the  FCI  was  inefficient,  slack
 and  corrupt.  It  has  failed  in  the  food-
 grains  trade  and  because  of  its  failure
 the  poor  people  of  this  country  had
 become  a  victim  of  shortage  and  high
 prices,

 Allegations  were  made  against  then
 Chairman  of  the  Food  Corporation  of
 India,  but  the  Government  did  not
 accept  them  at  that  time,  But  ulti-
 mately  the  Government  was  compelled
 to  handover  the  matter  to  CBI  and  this
 agency  after  going  into  the  shady  deal
 and  underhand  dealings  had  brought
 to  light  the  corrupt  practices  indulged
 in  by  the  then  Chairman  of  the  Food
 Corporation  of  India.  The  employees
 of  the  Food  Corporation  of  India  had
 right  from  the  very  beginning  raised
 their  voice  against  the  corrupt  prac-
 tices  of  the  high  ups  of  the  F.C.I.,  but
 the  administration  was  adamant  and
 the  Government  was  out  to  protect  the
 corrupt  Chairman  and  the  Government
 did  not  pay  heed  to  the  facts  pointed
 out  by  the  employees  of  the  FCI.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHR}
 ANNASAHEB  P.  SHINDE):  This  House
 is  going  to  have  a  separate  discussion
 on  the  Food  Corporation  of  India.  The
 specific  discussion  which  has  been
 raised  today  pertains  to  the  setting  uD
 of  State  Food  Corporations.  If  the
 hon.  Member  confines  himself  to  this,
 it  will  be  better,  but  I  have  no  objec
 tion  to  whatever  he  says.  I  shoulc
 like  to  seek  your  guidance.  I  learn
 that  the  day  after  tomorrow  we  are
 likely  to  have  a  discussion  on  the  Food
 Corporation  of  India.

 MR.  DEPUTY-SPEAKER:  I  find
 here  that  one  of  the  pcints  for  which
 Shri  P.  M.  Mehta  sought  permission
 for  this  Half-an-Hour  discussion  is
 whether  the  FCI  will  have  an  uppe!
 hand  in  the  system  of,  procurement.
 In  that  case  I  think  he  can  legitimate-

 Foodgrains  (H.A.H.)

 ly  make  a  reference  to  the  FCI,  if  it  is
 going  to  have  an  upper  hand,  but  he
 need  not  go  into  the  details  especially
 when  a  discussion  is  due  on  that  sub-
 ject.

 SHRI  P,  M.  MEHTA:  I  will  not  gv
 into  the  details  as  advised  by  you.  I
 want  to  point  out  that  false  notiong
 of  prestige  have  caused  great  harm  to
 the  nation  and  the  people.  This  sort
 of  working  of  the  FCI  gave  a  feeling
 to  the  State  Governments,  That  is  why
 I  was  referring  to  the  working  of  the
 FCI.  It  gave  a  feeling  to  the  State
 Governments  that  without  having  their
 Own  agencies  for  the  procurement  and
 distribution  of  foodgrains,  they  would
 not  be  able  to  feed  the  people  and,
 therefore,  some  States  have  set  up
 their  own  Corporations  urder  the
 Companies  Act  to  conduct  State  trad-
 ing  in  foodgrains  ard  a  few  other
 essential  commodities.  Bihar,  Tamil-
 nadu  and  Karnatak  have  fortred  their
 own  Corporations.

 The  Government  of  West  Bengal
 has  proposed  to  set  up  a  Corporation
 under  the  Food  Corporation  Act  and
 according  to  the  reply  to  the  question,
 the  Government  of  Inia  has  no  ob-
 jection  to  the  State  Governments  set-
 ting  up  their  own  corporat.ons  for
 State  Trading  in  foodgrains  and  other
 essential  commodities.  The  stand  of
 the  Government  of  India  clearly  shows
 that  even  the  Government  itself  has  no
 faith  in  the  Food  Corpcration  of  India
 —their  own  agency.  It  further  proves
 that  the  Governmert  has  no  fixed
 policy  and  is  ambiguous  about  its  own
 policy.

 Hon.  members  know  that  after  the
 taking  over  of  wholesale  trade  in  whe  +t,
 wheat  has  disappeared  from  the  mar-
 ket  and  people  do  not  get  even  |  kg.  of
 wheat  per  person  per  month  from  the
 ration  shops,  This  i,  the  position  in
 my  State  of  Gujarat.  The  wheat  trade
 has  been  transferreq  ic  the  unautho-
 riseq  channels  because  of  this  ineffi-
 cient  working  of  the  Fo.d  Curroration
 of  India.  This  has  created  black-
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 {Shri  P.  M.  Mehta]
 market  in  wheat  resulting  in  high
 prices.  It  has  created  a  position  where
 Government  will  lose  revenue  by  way
 of  income-tax  and  sales-tax  also.
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 The  fate  of  rice  is  not  much  diffe-
 rent  from  wheat.  Therefore  the
 question  is  whether  the  agencies  cre.l-
 ed  by  the  State  Governments  will  lead
 to  overlapping  and  duplication  of  work,
 resulting  in  further  mismanagement
 corruption,  inefficiency  and  _  black
 marketing  in  foodgrains.  I  want  to
 know  whether  Govern:i:eat  have  giver
 any  thought  to  this  aspect  of  the  pro-
 blem  and  if  so,  the  reacticn  of  the
 Government.

 What  are  the  detail;  that  have  bern
 discussed  and  to  what  extent  the  Union
 Government  has  accepted  the  concept
 of  establishing  separate  agencies  at
 State  level  for  procure:nent  and  distri-
 bution  of  foodgrains  and  other  essen-
 tial  commodities?  Have  the  50६
 Governments  drawn  the  attention  of
 the  Union  Government  to  the  deterio-
 ration  and  malpractices  that  were
 happening  in  the  Food  Corporation  of
 India  before  taking  the  decision  to
 establish  their  own  agencies?  What
 are  the  aims  and  objectives  of  the
 State  Government  agencies  and  in  what
 manner  do  they  differ  from  those  of
 the  Food  Corporation  of  India?  Would
 Government  give  an  idea  how  the
 State  agencies  are  functioning  and
 whether  they  are  bette;  agencie-  for
 procurement  and  distribution  of  food-
 grains  and  other  essential  comm.ciji-
 ties?  Would  the  Government  of  India
 lay  down  a  common  policy  for  tne
 State  Governments  in  the  matter  of
 establishinent  of  their  own  agencies?
 If  not,  what  are  the  reasons  for  it?
 What  are  the  steps  taken  by  the  Gov-
 ernment  for  coordination  of  the  work-
 ing  of  the  State  agencies  ang  the  Food
 corporation  of  India?  Is  Government
 aware  of  the  fact  that  these  dual  paral-
 Jel  agencies.  one  of  the  States  and  the
 other  of  the  Government  of  India,  have
 created  confusion  in  the  minds  of  the
 farmers  and  that  is  the  reason  why
 the  Government  has  failed  to  achieve
 the  procurement  targets?  Is  the  Gov-
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 ernment  of  India  aware  of  the  fact
 that  FCI  has  surrendered  its  godowns
 in  Bhavnagar  because  it  does  not  anti-
 cipate  adequate  procurement  jor  the
 stock  of  foodgrains?  Is  Government
 also  aware  of  the  fact  that  the  penple
 of  Bhavnagar  do  not  get  even  |  kg.  of
 wheat  per  month  per  person  for  the
 last  so  many  months?  Is  the  Govern-
 ment  aware  that  the  Bajra  levy  scheme
 of  Gujarat  has  also  failed  and  people
 are  not  getting  bajra  either  from  the
 fair  price  shops  or  in  the  open  market
 and  the  farmers  of  Gujarat  do  net
 get  adequate  price  fur  bajra?  The
 bajra.  stock  is  in  the  fleld  and  it  is
 not  coming  to  the  market.
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 I  would  like  to  know  what  =  con-
 crete  measures  the  sovernment  pro-
 pose  to  take  to  improve  the  work-
 ing  of  the  FCI  and  whether  the  Gov-
 ernment  will  spell  out  their  policy
 as  regards  the  relationship  betwecn
 the  State  agencies  and  the  agency  of
 the  Government  of  India.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 Mr.  Chairman,  Sir,  the  hon.  Member
 has  raised  this  discussion  on  the  ba:is
 of  any  reply  to  Unstarred  Question
 No.  60  which  was  answered  on  the
 l2th  November,  1973.  Apparently,  the
 hon.  Member  seems  to  have  some
 doubt  with  regard  to  the  policy  and
 approach  of  the  Government  of  India
 in  allowing  the  State  Governments  to
 set  up  their  own  Corporations.

 Though  the  hon.  Member  has  raised
 a  number  of  issues  with  regard  to
 this,  I  shall  try  to  confine  myself
 to  this  specific  aspect,  becauSe  this
 august  House  is  going  to  have  an
 opportunity  to  have  a  separate  dis-
 cussion  on  the  Food  Corporation  uf
 India,  probably  on  Wednesday,  when
 hon.  Members  will  have  ample  oppcor-
 tunity  to  raise  all  these  points  and
 the  Government  will  also  get  an  oc-
 casion  to  present  the  viewpoint  of  the
 Government.

 Coming  to  thg  policy  and  approach
 of  the  Government  of  India  in  regard
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 to  giving  permission  to  the  State  Gov-
 ernments  to  set  up  their  agencies,
 first  of  all  I  do  not  know  whether  the
 use  of  the  word  “permission”  is  cor-
 rect,  because  no  such  permission  is
 needed  if  a  State  Government  wants
 to  set  up  a  Corporation  under  the  Com-
 vanies  Act.  Specific  permission  is  re-
 quired  only  if  subsidiaries  of  the  Food
 Corporation  are  to  be  set  up.

 My  submission  is  that  this  is  real-
 ly  not  a  new  concept.  In  fact,  when
 the  Food  Corporation  of  India  Act
 was  enacted  by  this  august  House  in
 1964,  it  was  contemplated  that  we
 will  set  up  State  Corporations  in  the
 future.  Ours  is  a  vast  country  and
 food  is  a  concurrent  subject.  Natu-
 rally,  it  is  the  joint  responsibility  0
 both  the  States  and  the  Centre  to
 manage  the  food  e-onomy  of  the
 country.  If  a  question  is  asked  whe-
 ther  the  food  economy  of  the  country
 could  be  managed  without  the  invol-
 vement  of  the  State  Governments,  my
 positive  answer  would  be  that  it  can-
 not  be  done,  even  though  the  Food
 Corporation  today  is  playing  a  very
 important  role  in  the  procurement  of
 wheat  and  rice.

 Take,  for  example,  the  case  of  Pun-
 jab.  Even  though  there  is  no  State
 Corporation  or  Organisation,  even
 today  almost  75  per  cent  of  the  pro-
 curement  of  wheat  is  done  through  the
 State  agencies  and  only  25  per  cent  is
 done  by  the  Food  Corporation.  The
 State  Government  does  it  either
 departmentally  or  through  co-opera-
 tives  So,  even  now  it  is  done  through
 the  involvement  of  the  State  Govern-
 ments.  Therefore,  it  is  logical  to  con-
 sider  whether  this  activity  should  not
 be  carried  on  through  some  organisa-
 tion  which  would  be  commercially  ac-
 countable  which  would  operate  with
 certain  norms.  In  regard  to  this  the
 Government  of  India  fee]  that  it  would
 be  very  desirable  if  the  State  Gov-
 ernments  have  certain  very  effective
 organisations  at  the  State  level  to
 play  an  important  role  in  the  food  eco-
 nomy.

 Foodgrains  (H.A.H.)
 The  hon.  Member  asked  the  questicn

 about  the  differentiation  of  the  func-
 tions  between  the  Central  and  State
 Corporations  and  how  co-ordination
 would  be  ensured.  The  Government
 of  India  have  very  clear  ideas  about
 this.  As  far  as  the  Food  Corporation
 of  India  is  concerned,  it  will  play
 the  rol2  of  an  all-India  body,  dealing
 with  the  all-India  aspects,  because  the
 Government  of  India  do  not  want  to
 give  up  their  role  in  managing  the
 food  economy  of  the  country.  On
 the  country,  the  Government  of  India
 would  like  to  play  a  very  important
 role  and  a  commanding  role  as  far  as
 the  management  of  the  food  economy
 is  concerned.  Take,  for  instance,  the
 Price  fixation  procurement  price  or
 support  price  inter-State  movement
 of  foodgrains.  On  all  these  matters,
 the  Government  of  India  is  going  to
 have  a  final  say.  We  would  not  like
 any  regiona]  approach  in  regard  to
 these  matters.

 Again  as  far  as  the  Food  Corpora-
 tion  of  India  is  concerned,  the  pro-
 curement  for  the  Central  pool,  the
 procurement  in  surplus  areas  and  dis-
 tribution  in  deficit  areas  should  be
 the  specific  task  of  the  F.C.I  The
 procurement  for  building  a  buffer
 stock,  the  Central  pool,  will  be  the
 specific  responsibility  of  the  Focd
 Corporation  of  India  and  not  of  any
 State  body  of  State  Corporaticn.
 Therefore  there  can  be  very  clear
 ideas  about  demarcated  areas  of  op-
 eration  as  between  the  Food  Corpora-
 tion  of  India  and  the  State  Corpora-
 tions.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  You  will  not  draw  from
 the  State  Corporations  for  building  a
 buffer  stock  or  for  the  Central  pool?

 SHRI  P.  M.  MEHTA:  Will  not  there
 be  overlapping?
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 SHRI  ANNASAHEB  P,  SHINDE:  I
 am  coming  to  that,
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 Take,  for  instance,  the  interna]  dis-
 tribution  in  Kerala  or  in  West  Ben-
 gal.  Which  body  will  be  more  use-
 ful,  more  purposeful  in  internal  dis-
 tribution  of  foodgrains  in  the  States?
 Obviously,  a  local  body  will  be  in  a
 better  position  to  manage  it.  As  far
 as  the  procurement  for  internal  dis-
 tribution  is  concerned,  that  will  be
 clearly  an  area  for  the  State  Cor-
 poration  to  operate.

 In  fact,  we  recently  had  consulta-
 tions  with  the  State  Governments  at
 official  level.  In  the  previous  Chief
 Ministers’  Conference,  my  senior  col-
 league,  the  Minister  of  Agriculture  in-
 dicated  to  the  Chief  Ministers  that
 the  Government  of  India  will  not
 stand  in  the  way  if  some  State  Gov-
 ernments  want  to  set  up  State  Cor-
 porations  for  procurement  purposes
 and  take  the  responsiblity  for  inter-
 nal  distribution  ip  the  States.  After
 that,  we  had  a  series  of  discussions
 with  the  State  Governments.

 As  regards  some  of  the  points  which
 have  been  made,  naturally  that  will
 require  sOme  coordination.  For  in-
 stance,  in  some  of  the  States,  like,
 West  Bengal,  we  are  at  the  moment
 doing  considerable  amount  of  procure-
 ment  work  and  distribution  work  at
 the  wholesale  level  on  behalf  of  the
 State  Government.  Even  the  staff
 employed  there  belongs  to  the  State
 Government  and  it  has  been  given  on
 deputation  to  the  Food  Corporation  of
 India.  Now,  if  the  State  Government
 wants  to  set  up  a  Corporation,  natu-
 rally  th2  Government  of  India  would
 like  the  State  Government  to  accept
 the  resronsibility  of  taking  back  the
 staff.

 In  fa:t,  there  is  a  very  clear  de-
 marcatitn  of  areas  between  the  State
 Governinents  and  the  Central  Govern-
 ment.  There  is  pratically  a  com-
 mon  unierstanding.  The  West  Ben-
 gal  Government  also  feels  that  as
 far  as  internal  distribution  is  con-
 cerned,  as  far  as  local  procurement  is
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 concerned,  it  will  be  better  carried
 out  by  an  agency  which  is  controlled
 by  the  State  Government  and  not  by
 an  agency  which  is  controlleg  from
 Delhi.

 SHRI  SHYAMNANDAN  MISHRA:
 They  are  not  doing  that?

 SHRI  ANNASAHEB  P.  SHINDE:
 From  next  year  onnwards,  it  is  ‘pre
 posed  that  they  should  take  over  the
 responsibility.

 As  regards  the  point  raised  by  both
 the  hon.  Members’  as  to  whether
 there  will  ४९  overlapping  in  that,
 whether  the  State  Corporation  will
 not  be  procuring  for  the  Centra}  pool,
 I  would  like  to  say  that  it  will  be
 procuring  for  the  Central  pool.  Sup-
 pose  a  State  Corporation  comes  irto
 being  in  Madhya  Pradesh  which  is
 substantially  a  surplus  State.  There,
 obviously  a  target  will  be  laid  down
 as  to  how  much  is  to  be  procured  for
 the  Central  pool  and  how  much  for
 the  State  pool.  The  quantities  wili
 be  earmarked  from  the  beginning  it-
 self.  Ag  soon  as  those  quantities  are
 procured,  some  of  the  quantities  will
 be  handed  over  to  the  Central  pool  by
 the  State  Corporation  to  the  Food
 Corporation  of  India.  It  does  not
 mean  that  there  will  not  be  any  co-
 ordination  or  there  will  not  be  any
 earmarking  of  quantities.  But  the
 main  thing  that  has  to  be  looked  into

 is  this.

 The  background  is  that  this  coun-
 try  is  too  vast  and  its  local  problems
 are  too  many.  Therefore,  both  the
 State  Corporations  and  the  Food  Cor-
 poration  of  India  have  sufficient  areas
 to  play  their  effective  roles....

 SHRI  VASANT  SATHE  (Akola):
 Instead  of  having  independent  State
 Corporations,  why  not  have  subsidi-
 aries  of  the  Food  Corporation  in  the
 States  so  that  there  is  a  direct  link
 and  hierarchy  and  there  is  nothing
 overlapping?

 SHRI  ANNASAHEB  P.  SHINDE:
 It  does  not  make  a  difference  that
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 way.  Actually  the  Food  Corporation
 of  India  contemplated  setting  up  sub-
 sidiaries.  But  some  of  the  State
 Governments  wanted  to  set  up  their
 own.  For  instance,  the  Tamilnadu
 Government  has  set  up  one  Civil  Sup-
 lies  Corporation  under  the  Companies
 Law.  Under  that,  no  statutory  per-
 mission  is  required  to  be  taken  by  the
 State  Governments  to  set  up  such  a
 corporation.  The  Government  of
 India  does  not  want  to  come  in  the
 way  of  State  ‘Governments.  The
 Karnataka  Government  also  set  up
 One  such  Corporation  under  the  Com-
 panies  Law.  The  Bihar  Government
 also  set  up  one  such  Corporation.  Th?
 Government  of  India  has  made  its
 policy  quite  clear.  It  would  not
 come  in  the  way  of  State  Govern-
 ments  if  they  are  desirous  of  setting
 up  such  corporations.  Ours  is  a
 federal  structure  and  there  is  a  role
 for  the  State  Government  as  well  as
 for  the  Central  Government  to  play.
 As  there  are  concurrent  areas  in  con-
 current  subjects,  similarly  in  the  case
 of  Food  Corporation  between  the
 State  Food  Corporations  ang  the  Food
 Corporation  of  India  there  will  be  a
 constant  dalogue  and  very  effective
 coordination  and  from  time  to  time
 the  position  would  be  reviewed.  But
 what  I  am  submitting  is  that,  during
 the  last  five  or  seven  years,  after  the
 Food  Corporation  was  set  up,  we  got
 very  rich  experience  in  this  country
 about  the  management  of  food  economy
 and  therefore,  we  are  in  a_  better
 position  now  to  have  an  assessment.
 I  woulg  only  submit  that,  as  a  re-
 sult  of  our  very  rich  experience  in
 the  management  of  food  economy,  the
 time  has  come  when  the  areas  of
 operation  in  the  management  of  food
 economy  of  this  country  have  to  be
 earmarked  and  defined  very  clearly
 so  that  the  State  Food  Corporations
 and  the  Food  Corporation  of  India
 can  play  an  important  role  in  times
 to  come.  The  Government  of  India
 would  like  to  make  it  very  clear  that.
 in  times  to  come  in  regard  to  dis-
 tribution  of  food  and  essential  sup-
 plies.  we  propose  that  such  publi-  sec-
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 tor  organisaton  should  play  8  very
 important  role.  After  the  State
 Corporations  come  in,  they  will  not
 be  in  a  position  to  take  up  only  some
 of  the  activities  of  the  management
 of  food,  but  of  many  essential  com-
 modities  such  corporations  will  be  in
 a  position  to  handle.  It  will  be
 very  difficult  for  the  Fooqg  Corpora-
 tion  to  take  up  =  small  activities  in
 different  areas.  But  the  State  Cor-
 porations  can  play  some  role  in  re-
 gard  to  these  matters  also.

 SHRI  S.  P.  BHATTACHARYYA
 (Uluberia):  Wherefrom  will  they  get
 the  money?  (Interruptions)

 SHRI  ANNASAHEB  P.  SHINDE:  I
 do  not  think  that  finance  would  pre-
 sent  any  problem  because  finance
 would  be  available.  We  shall  settle
 with  the  State  Governments.  I  can
 assure  the  hon.  Member  that  if  any
 State  Government  wants  reasonable
 amounts  for  carrying  on  legitimate
 activities  naturally  some  of  the  points
 will  have  to  be  settled  how  to  procure.
 what  to  procure,  at  what  price  and
 what  has  to  come  to  the  Central  Pool
 and  all  that.  But  finances  would  not
 present  a  problem  in  my  view.

 I  do  not  want  to  take  much  time
 of  the  House.  With  these  words,  I  can
 only  say  that  the  main  purpose  for
 which  the  Food  Corporation  of  India
 was  set  up  has  been  served;  though
 there  is  adverse  criticism,  I  think.  the
 Food  Corporation  has  played  a  very
 important  role  and  with  the  goodwill
 of  the  hon.  members.  in  times  to
 come.  we  shall  endeavour  to  remove
 drawbacks  and  shortcomings  and  see
 that  the  management  of  the  food  eco-
 nomy  of  the  country  is  done  both  by
 the  Food  Corporation  of  India  and  the
 State  Corporations.

 MR.  DEPUTY-SPEAKER:  The  Houce
 stands  adjourned  to  meet  again  to-
 morrow  at  11.00  a.m.

 1755  hrs.
 The  Lok  Sahha  then  adjourned  till

 Fleven  of  the  Clock  on  Tuesdan,
 Neremhee  We  973/Aarahayana  26.
 T8965  (Satan).


